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MR. SPEAKER : Every time he goes 
<>n with this type of suggestion, which 
is very bad, and then he tries to involve 
himself in argument .... 

SHRI JYOTIRMOY BOSU : No 
arguments, Sir. 

SHRI RAJ BAHADUR : I only 
plead with you that this should not be 
treated as a precedent. I hope that this 
will not create of precedent ~~raT 'i€[T 
~ f'fi Cfi(1f'{ 'i'l>~a- l:f'fi?<:f ~ ~l1Hf ~"'T 
~'ii~'if '<iT~~ Q:t I 

P>fi atz~ f<i~T~t OI'Tiifql:f\' : ~11 a) 
WPl ~ <Tif lt ~f!!l ~{(1<fi 'i:.ff~~ f I 

MR. SPEAKER : I was also worried 
about it. It has been made clear in 
this House that it will not be a prece-
dent. I am postponing it, because the 
calling-attention-notice is. being deman-
ded for tommorrow. It will not be trea-
ted as a precedent. 

, SHRI K. NARAYANA RAO (Bo-
billi) : On a point of order. It is con-
ceded that the bon. Minister has the 
right to make a statement. Now, we 
are taking in terms of propriety ..... . 

MR. SPEAKER : It is not even pro-
priety, but it is just accommodation of 
the Opposition. It is not even propriety, 
but it is just a question of accom-
modating them. I am sorry I had used 
the word 'propriety'. I shall substitute 
it by 'accommodating'. 

SHRI K. NARAYANA RAO : I am 
using; your own words, Sir. You have 
.given us to understand that the bon. 
Minister can make a statement in the 
other House, and therefore, he need not 
make a statement here. If a similar 
objection is taken in the other House 
also, then he will be prevented from 
making the statement with the result 
that the main object would be defeat-
ed . . ... . 

SHRI JYOTIRMOY BOSU : He is 
undermining the Speaker. We have to 
come to your rescue .... 

MR. SPEAKER : I know how much 
they are coming to my rescue. 

SHRI K NARAYANA RAO : If a 
similar objection is taken in the Rajya 
Sabha, he will be prevented from mak-
ing a statement there also. 

MR. SPEAKER : Please rest assured 
that we will will look to it properly. It is 
not only because some membe:rs say it, 
I also believe that it would be much 
better if members have an opportunity 
to ask ques~ions. We have made 
it clear that this is not a question 
of propriety nor of precedent; it is just 
a question of accommodating the views 
expressed by the Opposition. 
12.26 hrs. 

MINES (AMENDMENT) BILL 
EXTENSION OF TIME FOR PRESENTATION OF 

REPORT OF JOINT CoMM'lTTEE 

SHRI A. P. SHARMA (Buxar) : I beg 
to move : 

"That this House do extend upto 
the last day of the next session, the 
time for the presentation of the 
Report of the Joint Committee on 
the Bill further to amend the Mines 
Act, 1952. " 

MR. SPEAKER : The question ts : 

"That this House do extend upto 
the last day of the next session, the 
time for the presentation of the 
Report of the Joint Committee on 
the Bill further to amend the Mines 
Act, 1952". 

The Motion was adopted 
12.27 hrs. 

UNTOUCHABILITY (OFFENCES) 
AMENDMENT AND MISCEL-

LANEOUS PROVISION 
BILL 

EXTENSION OF TIME FOR PRESENTATI0:--1 
OF REPORT OF JOINT COMMITTEE 

SHRI R. D. BHANDARE (Bombay 
Central) : I beg to move : 

"That this House do extend upto 
first day of the • last: week of the 
next ~ession, the time for the pre-
sentatiOn of the Report of the Joint 
Committee on the Bill to amend the 
Untouchability (Offences) Act 1955, 
and further to amend the Represen-
tation of the People Act, 1951 ". 
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